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Safety of Civil A viation Bill 

js i o? The M inister should h ave ex­
pla ined the rea ·on of this dekly because 
this j a very important ubject concerning 
the public ervice , coocerning recruitment, 
and con erniog the administration of the 
country. 

I con-ider thi very important because 
of the fact that if we reaily want to imple­
ment our development programmes, 
if we want to i mplement what­
ever programme we adopt after debat­
ing in the Parl iament, this i imple­
mented through the bureaucra y and until  
and un l  we discuss this subject, and try 
to improve their functioning, one of the 
rea on of the fai lure or non- impl menta­
t ion would be failure of the bureaucracy 
itself. Bu unfortunately such an important 
subject i s  not taken seriously by t he Gov­
ernment. 

At the very out et, I would l ike to ay 
that in our co ntry a great h iatu exist 
between the people and the admin istrat ion. 
The Brit i h had artificially created a k i nd 
of self-styled dignity i n  the h igher ervices 
which aimed at a d l iberate aloofnes� from 
the general public. This a loofness is del i­
berately ma inta ined. The old colonial type 
of administrat ion, where the administra­
t ion i s  divorced from the aspiratioo of 
the peo e which !he Briti her del iberately 
created· in  our country i s  continued. J ust 
a�  they creat in our ountry an educa­
t ional y tern which was to keep the edu­
cated people awiay from the general people, 
more or lelSs al l the people of our country, 
so also they created an admini  t ration with 
the purpose of keeping i t  aloof from the 
people. We should take it up seriously. 
Otherwise, our efforts are going to fail .  
The House should di cu s how the recruit­
ment i s  dome, bow the examinations are 
conducted and who are the people recruit· 
ed, wbat h; their training and bow be t 
1hey can serve the peop1e. And this House 
is a right body to discu ·s an · these things 
and formulate the right type of policy. 

I would al o l ike to pofot out another 
thing. Article 309 of the Constitutiolll 
create Central Services a nd tate services. 
But Artkle 3 1 2  create AU India Services. 

J S.00 br . 
I n  the draft Con titution there wa� no 

provi ion for o. 1 1  I ndia service . It was 
incorporated later on . ow, due to t1ais 
Art i  le 3 1 2  which er ate a 1 1  I nd ia services 
l ike Indiac Admin i  trati e ervice Indian 
Pol ice Service, the autonomy of th State 

adver ely affected. 

MR .  D PUTY-SPEAKER : You wi l l  
ont i nue your peech afterward . ow, we 

wi l l  take Pri ate Memb r Bu i nes . 
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M R .  DEPUTY-SPEAKER : The qu • 
tion i s :  

'That this House do  agree with the 
Fifty-second Report of the Committee 
on Private Member ' B i l l  and Re olu· 
t ion presented to the House on the 
3 rd November, 1 982 ." 

The Motion was adopted. 

MANAGEMENT OF PROPERTIES OF 
TEMPLES M UTHS A b OTHER RE­

LIGIOUS INSTITUTIO S BILL* 

SHRI  RANJlT SING H (Chatra ) :  1 beg 
to move for leave to i ntroduce a Bill to 
privide for the creation of public trusts 
for the management of properties of temp­
les, "muths" an� other institution devoted 
to rel igious purposes. 


